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IZM  h|rt.
RE. NOTICES OF ADJOURNMENT 

MOTION

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, j  have given a 
notice... (Interruptions) A 83 year old 
Oriya tribal W m an was stripped 
naked and was compelled tQ have sex 
with a child df the police.., (Interrup-
tions)1. •

MR. SPEAKER; You are all shout-
ing! Look here, gentlemen, without 
my permission you are doing this, lt 
is very wrong. You do net take my 
permission. I will allow you and I 
will let you know what is happening. 
This is not the way to do. You are 
trying, unnecessarily; to waste the time 
of the House. Everything can be dis-
cussed. ..

sfi TflTflCmr (tc-T) : T , ^
t i t  Ar r*nr $ jtpt# fjr £ 1

MR. SPEAKER: Mr. Ramavatar
Shastri, I have allowed everything.

(Interruptions)

MR. SPEAKER: Now, you are all 
speaking without my permission. 
Whatever is said wiwthout my permis-
sion ^nould not be recorded.

(Interruptions) **

SHRI JYOTIRMOY BOSU: Sir, I 
seek your permission. I have given 
two notices.

MR. SPEAKER: Please sit down.

Shri Harikesh Bahadur and Shri 
Ram Vilas Pasoan have given notices 
of Adjournmr ot Motion regarding fai-
lure of the Government in protecting 
the Harijan^ and  raid by men of CRP 
and Bihar Mjlitary Police in a village 
in Darbhanga District. According to 
newspaper renort appearing in a news-
paper today, this incident took place 
on 7th June, 1980. I have referred 
this matter tG the Minister for facts. 
I have also received Call Attention 
Notice on î his subject The matter is

receiving my consideration.. (Inter-
ruptions) Why can’t you wait pa-
tiently? I am making some announ-
cements.

I have received notices of Adjourn-
ment Motions from the following Mem-
bers regarding disruption of means cf 
communication between Assam and 
the rest of the country: &hri@aju Ban 
Riyan, Shri Krishna Chandra Haider, 
Shri Dinen Bhattacharya, Shrimati 
Susheela Gopalan and Shri Niren 
Ghorfh- (Interruptions) The Assam 
situation has b$?n )discussed on seve-
ral occasions during the Session, name-
ly, the Resolution for the continuance 
of the President’s Proclamation, the 
Assam Budget, the Essential Services 
Maintenance BiJJ, 1980, and the Assam 
State Legislature (Delegation of 
Powers) Bill, 1980. This is a conti-
nuing matter. I have withheld my 
consent t0) the notices of Adjournment 
Motion.

SHRI NIREN GHOSH (DumDurn): 
Sir, may 1 make a submission? (Inter-
ruptions)

MR SPEAKER: Let the time come. 
I will discuss this thing also.

About Durg, I have allowed the 
matter to be raised under 377 today. 
Shri Parulekar to raise the matter
regarding Durg. Shrimati Pramila 
Dandavate has given notice; She is 
to raise the matter, under 377, regard-
ing the reported news <*f rape of 
fourteen tribal women in Gonda D s- 
trict.

SHRI JYOTIRMOY BOSU: We
want Adjournment Motion. 377 can-
not be equated with Adjournment 
Motion.

MR. SPEAKER: There are certain 
State subjects which cannot be allow-
ed here as adjournment motions...
(Interruptions> . Whatever it is. a
man is a man. 9

( In te r ru p t io n s  )

**Not recorded.
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MR. SPEAKER: I have allowed th a t 
Please try to co-operate.

*RT Tt Tt
t  1 ?*f?rfr^3r

*WTT I  1 ♦Tin <1 iir f̂ ?rr«r h, %
f5<-u«r ^r^rr 1 (wwerw)t

SHRI JYOTIRMOY BOSU: K indly  
read the adjournm ent m otion, Sir.

MR. SPEAKER: 1 have iead that. ..

SHRI JYOTIRMOY BOSU: 1 have 
given notice. . .  (Interruptions).

‘ MR. SPEAKER: No, no. Not al-
lowed. „j|

SHRI JYOTIRMOY BOSU: I am on 
a point of order. S ir ...

(Interruptions)

MR. SPEAKER: I have allowed him 
on a point of order. Let me hear 
his point of order... (Interruptions) 
Order, please. Under which rule you 
are raising it?

SHRI JYOTIRMOY BOSU: Under
rule 376. I have given you a written 
notice under para 14(vi)—page 31 of 
the Handbook for Members. Sir, as 
a Member I have a right to request you 
to be good enough to mention the 
receipt of the *notion from the Chair.. 
(Interruptions).

MR. SPEAKER: I have not allow-
ed i t . .. (Interruptions) It is for 
me to decide. I have disallowed it.

SHRI JYOTIRMOY BOSU : You
have not given me a hearing, I only 
want to say this—that this incident 
will make us hang our heads in /hame 
in ttie w orld...

■MR. SPEAKER: I have not allowod 
it. Mr. Bosu, you were not here when 
we discussed it.

SHRI RAJESH PILOT (Bharatpur): 
This is the first tftne that the Opposi-
tion is s*iporting the tribal people.

MR. SPEAKER; I am doing every-
thing which can be done for fairplay 
and justice. We allowed a three-hour 
discussion on Baghpat incidents only 
day before yesterday—wfaen Mr. Bosu, 
you were not here... (Interruptions) 
After all, man is a man.

PROF. MADHU DANDAVATE 
(Rajapur): I am rising on a point of 
order. My point of order is this. 
Some observations were made. Be- 
cause that will decide the future pro-
cedure, I am raising this. You said 
when a reference was made to atroci-
ties oAi tribals and Harijans, that this 
is a matter which falls under the pur-
view of the State government...

SHRI JYOTIRMOY BOSU : It is 
wrong.

PROF. MADHU DANDAVATE: 
That is true as far as the general cases 
are concerned. But, as far as the tri-
bals and tfne scheduled castes are 
concerned, not only according to the 
Constitution they have got protection 
but it has been the convention of this 
House that atrocities on Harijans and 
Tribals are allowed to be discuissed in 
this House. Any number oT instances 
are there. Therefore, that adjourn-
ment motion should be taken up and 
not treated as on par with the rest of 
the adjournment motions.

(Interruptions)
MR. SPEAKER: Mr. Rao Birendra 

Singh... (Interruptions) X have allow-
ed a call attention motion for to-
morrow. .. (Interruptions) I will take 
care of everything, you just try to 
cooperate.

12.09 hrs.
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